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clcaring the irrigation projects of these
districts. The work, even on the proiects
which were in progress before the imple-
mentation of the Forest Act 1980, bhas
been stopped. The cost is escalating day
by day. The Bavanthadi Irripation Project
is an example of it. We can understand
that Government may delay the sanction
- of the projects in the arcas where there
is shortage of forest land. but where there
are plenty of forest Iinds and where
people have protected the forests, Govern-
ment must sanction the projects without
delay and remove the discontentment
among the local people.

In Maharashtra, employment cusrantee
tax is being col'ected from those farmers
also who do not have assured irrigation
The farmers demand is thar employment
guarantee tax should not be levied on
those farmers who do not have assured
irrigation. Similarly, land mcasurcment
tax also should not be levied on farmers.
The farmers are aeitatine on this issue.
There is discontentment among farmers
due to thie forcible tax collection,

I urge upon the Central Government
to clear the pending irrigation projects
without delay,

(iv) Neced to give clerance 10 Sidhimukh
and Navhar Canal Projects of Rajas-
than.

SHR! BIRBAIL (Gangarnagar): Mr,
Speaker, Sir, Sidhmukh and Nauhar
canal projects arc the mmportant cana!
projects of Rajasthan. These canals will
irrigate about 8 lalth acres of 'and in
Bhadra and Naubhar tehsils of Ganganagar
and Taranagar and Sadulpur tehs!s of
Churu district I wou'd, therefore, requcst
the Government to include these schemes
in the Seventh Five Year Plap.

A survey in regard to both of thess
canals has alrcady teen conducted aud
the papers have been submitted to the
Central Water Commission. But the
clearance by the Central Water Commis-
sion is being delayed. Under the circumst-
ances, it is requested that the clearance
in respect of Sidhmukh and Nauhar
Canals may be issued without any further
delay so that the farmers could benefit
from the above canals and are able to
remove their backwardness and povcerty
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and also increase country's production.
If the work on these canals is started, 1t
will benefit 150 villages of Sriganganagar
dictrict which are in the grip of famine on
the one hand and provide employment
to the people o' adjcining areas of Churu
dis'rict on the other The Central Govern-
ment also want that 1the funds spent on
famine re'ief work stould create perman-
ent means of livehihood for the people.
This could be possible only through
canals,

I am sure, the Central Government
wou'd issue orders for taking up construc-
tion of these canals without further delay
so 8s to provids re'ef from the famine.
I have been p-rsistentiy wrniting to the
Government in this regard, for the last 6
vears and bave alsv raised the matter in
the Houvse a number of hmes,

(v} Need to take mcasurfes to sopply
Narmads witer to Rarmer and Ja-
Inre d wiricts of Relusthan for iryi-
prigon.

SHRI VIRDHI CHANDER JAIN
(Barmer): Mr. Spealer. Sir, Narmada
Warer Dispute Trihuna! in their award
have allotted @ S0 niilieon acre feet Nar-
mada water forirrzation in Barmer and
Jalor: distracts ¢« [ Rajasthan

The Government of Rajasthan propose
1o brirg 99015 hectares o1 cu tivab'e land
un ‘er ienigation 1n theece distnic's, but tbhe
project report has not been submitted so
far. The Cen!ral Government thould
imnress upon the State Government to
piepare the project report immediutely
and submit the same for approval,

[ 'RISHATPAD Di_iii in the Chair)

12.12. Hrs,

According to the existing construction
programme, the consiruction of the main
canal in Gujarat upto Rajasthan border
is expected to be completed by (he year
1995-96 The Rajasthan Government has
stressed the need for its complction by
1991].

Being the representative of that area,
I request that tbe construction of this
canal upto the Rajasthan border should
be completed by 1991 to.enable the border
districts of Barmer and Jalore, which are
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crying even for drinking water to get
irrigation water from Narmada so that the
land which has besn lying dry and parched
for centurics could be rngated,

Keeping in view the giant size of the
above project and also i1n view of the
backwardness of these desert dastricts in
the border arca, the Central Government
should make allocatton 10 the State
Government in the Sevenih Five Year
Plan and on its part the State Government
should also make sutficient provision 30
that the work could bec taken up on war
footung and Narmada water could be
supplicd to Barmer and Jalote districis
for irrigation by 1991 to turn these desert
districts into greencery.

[English]

(vi) Neced toset up a revelving fund to
saflcpuard the taterev'e ol tobacco
grow rsin g 'hra Pradesh ard dircct
Jubacio Bourd to start purcha-~c of
tobacco u! misimum support prices.
SHRI V. SOBHANADRELSWARA
RAQO (Vioavwada) @ Tobtacco growers in
Andhra Pradedh are facing unprecedented
cusis. Only 8.5 nulhion kgs. of tohacco
has been purcha cd as on date as aganst
I8 million kgs. duning the saime penol last
year. Ths averige price reabised is much
less than what was received last vear. The
tobacco brought on to the auction plat-
form 1s not sotd for manv davs causing lot
of inconvenience finuncial loss to the
growers, The Min-iry of Com nerce should
take immediate ste, s to confirm the cxport
orders for USSR and other countrics for
the current year as well as for next year,
and distribure the order 10 a laree number
of traders which will resu.t in better prices
to growers Il traders Jo not come for-
ward, the Tobacco Board shiud start
purchase operations at the mnimum
support prices and and pass on the profit
received 10 the growers besiuse there s
po increase in m'mmun wWpport price
for the last two ycars though the cost of
cultivation has 1n.reased to a considerable
extent. The Government of lodia should
set up a revolving fund of Rs. 100 crares
for purchase of tobacco just on the lines
of revolving fund for purchase of
jute by Jute Corporation of India, The
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Government should allocate more funds
for extension and improved cultivation
practices, instaliation of J.T.S. Jackets,
cic. to the growers.

(vii) Need to bring the pay scales of pub-
lic sector cnployees at par with pay
scdles vl Ceoiral Governmeol em-
ployees.

SHRI AJOY BISWAS (Tirpura West);
Sir, pubuc sector undertakings on Central
psy pattern are aoout 70 10 number with
more (bhan dve ;akh employees. Accord:ng
to the Fourth Pay Commission, therr
numoer apnd pay scaics canonol be consi-
Jdercd 10xgniucant, [ he employees of these
public sector uumils are uol.mlcrcﬂcd to get
dehinked trom Coenual Government wage
structures.  In fact, they are trying to
cooperate wilhh the management for increa-
stag ellicicacy 1o the management and to
reinove all mimpedunents in productivity,

polentiality, diversification and expansion
s0 that self-reliance can be achieved soon,
At the sime time thev are opposed to
privatisation of industries reserved for
public sector. Contrary to the general
impression, the ¢mp oyees in these seventy
public sector undertihings are oot in the
‘h'.gh wage sland’ and, therefore, they
want conttnued parity with Central
Government  wage pattern. They have
app-aled 10 all concerned but have failed
1o reccive any response so far. I, therefore,
urge upon the Government and the Minis-
ter concerned to make a statement in the
Housz clarifying the Government's position
in tke matter and clear the suspense

creared for these five lakh public sector
employecs.

[Translation ]

(viii) Need to extend OGwalior Chhapra
Mail up 1o Agra and also to provide
stoppage at Morena Station.

SHRI KAMMODILAL JATAYV
(Morcna) : Mr., Chairman, Sir, Chhapra
Gwalior Mail has a 17 hour halt at
Gwalior. Agra is a busincss centre and the
traders undertake journcy daily from
Gwalior to Agra and back for purchase of
goods. Gwalior 100 has been the capital
of the State and 15 considered an industrial



